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" Notification
The 19th August, 2011

No. 17—HLA of 2011/53.—The Haryana School Teachers Selection Board

Bill, 2011, is hereby published for general information under proviso to Rule 128

of the Rules of Procedure and Conduct of Business in the Haryana Legislative
Assembly —

Bill No. 17—HLA of 2011

THE HARYANA SCHOOL TEACHERS SELECTION BOARD
BILL, 2011

A
Bn.L

to establish a Board for the selection of teachers for appointment to the
Government schools, and selection of teacher educators, educational
supervisors for School Education Department in the State of
Haryana and for matter connected therewith or
incidental thereto.

Be it cnacted by the Legisiature of the State of Haryana in the Sixty-second
" Year of the Republic of Indiz as follows :—

1. (1) This Act may be called the Haryana School Teachers Selection Short title and
Board Act, 2011. commencement.

{?y-{t shall come 1nt9_force on such date, as the Fovernment may, by
notification, appoint in this behaif.

Price : Rs, 5.00 (2783)
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In this Act, unless the context otherwise requires,—
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“Board” means Haryana School Teachers Selection Board
established under section 3;

“Chairman” means the Chairman of the Board and includes any
other person performing, in the absence of the Chairman, for the
time being, the functions of the Chairman;

“Director” means the Director, School Education Department and
includes Additional Director, Joint Director or Deputy Director
as authorized by him in this behalf;

“Education Board” means the Board of School Education,
Haryana;

“Educational Supervisor” means teachers appointed to such posts
with varions designations to man school, block, district and head
quarter office dealing with school education;

“(Government” means the Government of the State of Haryana,

“Head of Institution” means the Head Teacher, Head Master or
the Principal of a School, as the case may be;

“member” means a member of the Board and includes its
Chairman;

“prescribed” means prescribed by rules made under this Act;
“recognized university / institution” means—
{i) any university/institution established by law in India; or -

(ii} any other _uni:versityl institution which is declared by the
Government to be a recognised university/ institution for
the purposes of these rules;

“School” means an institution established by the Government
imparting education from primary to senior secondary fevel;

“Teacher” means such persons appointed to regular teaching posts
with various designations in school;

“Teacher Educator” means teachers with various designations
appointed as such in District Institute of Education and Training/
State Council of Education and Research Training or any other
Government Teacher Training Institution as established by the
Government.

“Teacher Training Instifute™ means a Government Training
Institute imparting pre-service/in-service training to school

-teacher,
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appoint in this behalf, there shall be established a Boay ¢,
School Teachers Selection Board.

Government on the recommendations of the collegium which sh
Chief Secretary to Government, Haryana, Principal Secretary/Comn, Chairman and
Education, Haryana and a Vice Chancellor of any of the State Uwn
co-opted by the Chief Secretary. The collegium shall evolve its own ¢ edure in
recommending the name/ names of Chairman/ Members to the Chiei”

who shall make the final selection for the purpose of making the appoinn,, b
the Government. y

3. With effect from such date, as the Govrpmep,

4. The Board shall consist of a Chairman and four

1ay, by notification Establishuent of
Lcalled the Haryana Board.

*r members. Composition of
Board.

5. (1) The appointment of Chairman and members &

~pnsist of, the
oner School

ities to be

‘aister,

(2) No person shall be qualified for appointment as Chairman unless

{a) possesses a post-graduate degree from any recognized
university/institution or have any other equivalent academic
qualifications; or

(b) has worked on Class-I post under any State or Central
Government for five years; or

(c) isorhasbeen a Principal, Associate Professor or Professor of
any College or University; or

(d) is an eminent educationist; or
(e} hasbeen a Member of the Board for one term.

(3) No person shall be qualified for appointment as a member unless

(a) possesses a post-graduate degree frqm any recognized
university/ institution or have any other equivalent academic
qualifications; or

(b) has worked on Class-II post under any State or Central
Government for five years; or

(c) is an eminent academician:
Provided that all the incumbents shall not be from one category.

(4) Every appointment under this section shali take effect from the

date on which it is notified by the Government.

6. (1) Every membershall, unless he becomes disqualiﬁcd for continuing

as such, hold office for a term of three years or until he attains the age of 72 years,

be made by the Mode of
appointment of

members.

Terms and scrvice
condinons of
members.
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whichever is earlier :

Provided that a member may, by writing under his hand, addressed to
the Government, may resign his office, but shall continue in office until his
resignation is accepted by the Government.

(2) A person who holds office as a member shall, on the expiration of
his term of office, be eligible for reappointment to that office for another term.

(3) The office of the members shall be whole-time and the terms and
conditions of their service shall be such, as may be prescribed.

(4) The salary, allowances and perks of Chairman/members shall be
the same as prescribed for Haryana Staff Selection Commission.

Power of 7. (1} The member shall be removed from his office by the crder of
Government :’c Government on the grounds of misbehaviour, after an inquiry by a retired High
FOmOvE MEMBETS:  Court Judge when it is held that he ought to be removed on such ground.

(2) Notwithstanding anything contained in sub-section (1), the
Government may, by o 2r remove from office any member if he,—

(a) is adjudged an insolvent; or

(b) engages, during his term of office, in any paid employment
outside the duties of his office; or

{c) in the opinion of the Government is unfit to continue his
office by reason of infirmity of mind or body; or of proved

misconduct. |
Proceedings of 8. Noactorproceeding of the Board shall be deemed to be invalid merely
gﬁ:ﬁ;?:dto b on the ground of—

.(i) any vacancy or defect in the constitution of the Board; or

{(ii) any defect or irregularity in the appointment of a member thereof;
or

(iii) any defect or irregularity in such act or proceeding not affecting
the substance.

Staff. 9. (1) The Secretary shall belong to the cadre of Haryana Civil Services
and shall be appointed by the Government on deputation for a term not exceeding
five years, and other conditions of his service shall be such, as the Government
may, from time to time, determine.

(2} Subject to such directions, as may be issued by the Government

in this behalf, the Board may appoint such other employees, as it may think

(- necessary, for the efficient performance of its functions under this Act and on such
terms and conditions of service as the Board thinks fit.
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10. All orders and decisions of the Board shall be authenticated by the
signature of the Secretary or any other officer authorized by the Board in this
behalf. -

11, (1) The Board shall exercise the following powers and perform the
following duties, namely:—

(i) prepare guidelines on-matter relating to the method of direct
recruitment of teachers, teacher educators and education
supervisors for School Education Department;

(i) conduct examinations, hold interviews and make selection
of candidates for being appointed as teachers, teacher
educators and education supervisors:

Provided that the Haryana Public Service Commission
shall continue the process of recruitment for the posts which
have been notified and already advertised;

(iii} select and invite experts and to appoint examiners or
examination agencies for the purposes specified in clause
(i),
(iv) make recommendations to the Director, Elementary
. . Education, Secondary Education or Government regarding
the appointment of selected candidates Group A, B and C
{excluding ministerial staff in Government schools/ Teacher
Training Institutions/ offices of School Education
Department};

(v) fix the emoluments and travelling and other allowances of
the experts and examiners;

(vi) administer the funds placed at the disposal of the Board;

{vii} perform such other duties and exercise such other powers as
may be prescribed.

(2) 1t shall not be necessary to consult the Board for suitability of
candidates for appointment to—

{2} atemporary post, the necessity for which is declared at the
time-of its creation to be unlikely to continue for more than
six months;

{b) a permanent post of a person temporarily for a period not
exceeding six months, owing to emergent circumstances
having arisen, if it is necessary in public interest to fill the
vacancy immediately and there is likely to be undue delay
in making appointment in consuitation with the Board; and

{c) a postto be filled in by promotion or transfer.

Authentication of
orders.

Powers and
duties.
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12. The headquarter of the Board shall be at Panchkula or at such place, as
the Government may, notify from time to tme.

13. (1) The Government may, by notification in the Official Gazette,
make rules for carrying out the purposes of this Act.

(2) Every rule made under this section shall be laid as soon as may be
after it is made before the House of the State Legislature while it is in session.

14. The Government may, after due appropriation made by law in this
behalf, pay to the Board in each financial year, such sum, as may be considered
necessary, for the performance of the functions of the Board.

15. (1) The Board shall have its own fund, and all sums paid to it by the
Government and all receipts of the Board shall be carried to the fund and all
payments by the Board shall be made therefrom.

(2) All moneys belonging to the fund shall be deposited in such
banks or invested in such manner, as may subject to the approvat of the Government,
be decided by the Board.

(3) The Board may spend such sums as it thinks fit for performing its
functions and such sums shall be treated as expenditure payable out of the fund,

16. The Board shall prepare once every year, in such form and at such
time, as may be prescribed, an annual report giving a true and full account of its
activities during the previous year and copies thereof shall be forwarded to the
Government and the Government shall cause the same to be laid before the State
Legislature.

17. (1} The Board shall cause to be maintained such books of accounts
and other books in relation to its account, in such form and in such manner, as the
Government may, by general order direct.

(2) The Board shall as soon as may be after closing its annual
accounts, prepare statement of accounts in such form and forward the same to the
Accountant General, by such date, as the Government may, in consultation with
the Accountant General determine, for audit under section 14 of the Comptroller
and Auditor Generals' (Duties, Powers and Conditions of Service) Act, 1971 (56 of
1971).

(3) The Annual accounts of the Board together with the audit report
thereon shall be forwarded to the Government and the Government shall cause the
same to be laid before the State Legislature.

18. The Board may, by regulations made under section 20, delegate to
Chairman or any of its members or officers, its power of general superintendence
and direction over the business transacted by or in the Board including the powers
with regard to the expenditure incurred in connection with the maintenance of the
office and internal administration of the Board.



HARYANA GOVT. GAZ. (EXTRA.), AUG. 19, 2011 2789
(SRVN. 28, 1933 SAKA)

19. No suit, prosecution or other proceeding shall lie against any person
for anything which is in good faith done or intended to be done under this Act.

20. The Board may, with the previous approval of the Government, make
reguiations not inconsistent with the provisions of this Act or the rules made
thereunder regulating fees for holding selections, conducting examination and
holding interviews and laying down the procedure to be followed by the Board for
discharging its duties and performing its functions.

21. (1) If any difficulty arises in giving effect to the provisions of this
Act, the Government may, by order published in the Official Gazette, make such
provisions or give such directions, not inconsistent with the provisions of this Act,
as appear to it to be necessary or expedient for removing the difficulty.

(2) Every order made under sub-section {1) shall be laid before the
State Legislature.

(3) No order under sub-section (1) shalt be called in question in any
Court on the ground that no difficulty, as is referred to in sub-section (1), existed or
was required to be removed.

22. (1) The Haryana School Teachers Selection Board Ordinance, 2011
(Haryana Ordinance No. 5 of 2011), is hereby repeaied.

(2) Notwithstanding such repeal, anything done or any action taken
under the said Ordinance, shall be deemed to have been done or taken under this
Act.

Protection of
actign taken in
good faith.

Power to make
regulations.

Power to remove
difficulties.

Repeal and
saving.
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STATEMENT OF OBJECTS AND REASONS

Government of Haryana has been focusing on all round development of
the State with special focus on hwnan resources. In the context of fast changing
scenario in school education, particularly, the enactment of Right of Children to
Free and Compulsory Education Act, 2009 (RTE Act) by the Central Government,
the department cannot afford to keep posts of teachers and supervisors vacant any
more. There is an added pressure to expand educational facilities in the context of
implementation of RTE, Act w.e.f. 01-04-2010 which mandates free and compulsory
education to all children of the age of 6-14 years.

Section 3(1) of the Act provides that every child of the age of 6-14 years
shall have a right to free and compulsory education in neighbourhood school till
completion of elementary education. Under Section 6 of Act, the duty of the Siate
Government would be to provide schooling faciiities to the children within a
period of 3 years from the commencement of the Act. Not only this, the State
Government is required to maintain prescribed teacher pupil ratio (1:30) at primary
level and 1:35 at upper primary level. Further, where the admission of children is
above 100, a fulltime Head Teacher and part time instructors for Art Education,
Health and Physical Education and Werk Education would also be required and
so on. Under Section 26 of the Act, the Government has to ensure that the vacancies
in the School shall not exceed 10% of the total.

Presently, the recruitment of noni-gazetted posts is made through HSSC
whereas recruitment of gazetted posts is done through HPSC. These two agencies
make recommendations in regard to direct quota posts of all the Government
departments, boards and corporations, as the case may be. As a result, the
recruitment process of education department gets delayed and takes longer time.
For effective and time bound implementation of RTE Act, 2009, implementation
of Sarav Shiksha Abhiyan (55A) and Rashtriya Madhyamic Shiksha Abhiyan
(RMSA) for universalization of access to and improvement of quality at the
secondary stage, filling up of the vacant posts is of paramount importance. The
large gaps in the creation and filling up of posts have adversely affected the
functioning of schools upgraded during last 5-6 years. Presently out of 12999
posts of School Lecturers cadre around 4000 are laying vacant. With expansion
of Secondary Education and effort of State Government to provide Science and
Commerce education in rural areas many more posts would be created which have
to be filled up in a short span of time.
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In the give background, there is an urgent need not only to cut short the
delays in filling up the vacancies but also to devise a system under which advance
panels are available with the department at the commencement of academic session
of each year so that the posts falling vacant are filled up immediately. There is no
escape from the responsibility of keeping the posts filled up in view of the statutory
requirements put on the State by the RTE Act. To address this problem. the
solution lies in setting up a separate Teachers Selection Board exclusively for
recruitment of school teacher {Non Gazetted and Gazetted posts). This would
bring about better coordination, cut delays in selection for filling up large number
of posts falling vacant and newly created posts from time to time due to increased
workload/opentng of new institutions.

GEETA BHUKKAI.,
Education Minister. Haryana.

The Governor has, in pursuance of Clauses (1) and (3) of Article 207 of the
Constitution of India, recommended to the Haryana Legisiative Assembly the
introduction and consideration of the Bill.

Chandigarh : SUMIT KUMAR,
The 19thAugust, 2011 Secretary.
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FINANCIAL MEMORANDUM

There will be financial implication of approximately Rs. 7 Crore per year
on the State Excheguer on account of constitution of Haryana Schoo! Teachers

Selection Board.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 13 of the proposed bill empowers State Government to frame Rules
for carrying out the purposes of the Act. This delegation of powers to the Executive
is of normal character. Hence, the memorandum regarding delegated legislation
as requircd under rule 126 of the Rules of Procedure and Conduct of Business in
the Haryana Legislative Assembly is enclosed.

’
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{2) @18 @f g F vy § Fryfaa & fag 99 g affa ad) &m w=
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(i) ORIy Hariad &, genee Imfva &9 a9 T,
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